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No. 01-HLA of 2020/13/3025.— The Haryana Private Universities (Amendment) Bill, 2020,
is hereby published for general information under proviso to Rule 128 of the Rules of Procedure
and Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 01- HLA of 2020
THE HARYANA PRIVATE UNIVERSITIES (AMENDMENT) BILL, 2020
A
BILL
further to amend the Haryana Private Universities Act, 2006.

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Private Universities (Amendment) Act, 2020. Short title.
2. In section 6 of the Haryana Private Universities Act, 2006 (hereinafter called the principal ~Amendment of
AC'[) - section 6 of
T . .. . . Haryana Act 32
@) for the sign “.” existing at the end, the sign “:” shall be substituted; and of 2006.

(ii))  the following provisos shall be added, namely:-

“Provided that the Government may, on the request of the sponsoring body,
change the name of the University on remittance of a fee of five lakh rupees by the
sponsoring body:

Provided further that the Government may, in view of the special status
given by the Ministry of Human Resource Development, Government of India for
declaring a private university as an Institution of Eminence Deemed to be
University under the UGC (Institutions of Eminence Deemed to be Universities)
Regulations, 2017, or any other special status given by the Ministry of Human
Resource Development, Government of India or the Universities Grants
Commission Act, 1956 (Central Act 3 of 1956), as the case may be, withdraw the
status of such University under this Act by omitting its name in the Schedule.
However, the provisions of this Act shall continue to apply to such University until the
date of notification under Section 3 of the Universities Grants Commission Act, 1956
(Central Act 3 of 1956).”.
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Amendment of
Schedule to
Haryana Act 32
0f 2006.

3. In the Schedule to the principal Act,-

(1)
(i)

(i)

serial number 1 and entries thereagainst shall be omitted;

for serial number 9 and entries thereagainst, the following serial number and entries
thereagainst shall be substituted, namely:-

“0. The Sushant University District Gurugram”;

after serial number 23 and entries thereagainst, the following serial number and
entries thereagainst shall be added, namely:-

“24. Rishihood University District Sonepat”.
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STATEMENT OF OBJECTS AND REASONS

O. P. Jindal Global University is a private University established under the Haryana Private Universities
Act, 2006. O.P. Jindal Global University has submitted application before the Ministry of Human Resource
Development, Government of India under the Universities Grants Commission (Institutions of Eminence Deemed to
be Universities) Regulations, 2017 to declare it as an Institution of Eminence Deemed to be University.

Under Clause 6.1 (x) of the Regulations in case any State Private University is recommended for selection as
an Institution of Eminence, it has to submit an undertaking from the respective State Government that the State
Government will introduce an appropriate legislation in the State Legislature for withdrawal of Private University
status before declaring them as Institution of Eminence Deemed to be University.

Further, an undertaking was given by the Haryana State Government that it would introduce appropriate
legislation in the State Legislature withdrawing the status of O.P. Jindal Global University as a Private University,
under the Haryana Private Universities Act, 2006. It is also provided in the proposed Amendment Act that this
amendment would come into force only from the date of publication of the notification declaring O.P. Jindal Global
University as an Institution of Eminence Deemed to be University by the Central Government in the Official Gazette
under Section 3 of the UGC Act, 1956.

As per the provision envisaged in the present Haryana Private Universities Act, 2006 there is no scope for the
change of name of an established Private University under the Act. Therefore, to insert a clause for change of name is
also required and therefore an amendment for insertion of such clause in the principal Act has also been introduced.

Further, there is a need for creation and expansion of educational institutions for improving opportunities of
higher education for the youth of the State. In order to accommodate the growth of students in higher education, and
also to cross the target of 30% gross enrolment ratio (GER), we need to roughly double the number of institutions at
all levels. The Government intervention would not be adequate to meet this benchmark in higher education. We need
to enlist the participation of private sector in a major way. Haryana Private Universities Act, 2006 has been brought
essentially to rope in private sector to supplement the initiative of Government in expanding the capacity in higher
education and upscaling its standards.

To achieve the objectives enshrined in the Act, proposal has been also formulated for setting up of
Rishihood University, Sonipat.

Hence, this Bill.

KANWAR PAL,
Education Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 15th February, 2020. Secretary.
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[HTET 3gars]
2020 &1 fII® GEAT 01-TdoTcloVo

R ol Reafaerea Faem) g, 2020
sRaron A fazafeerer afif=mE, 2006
BT M FIRT PR B fow
IECRED
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B ?) O g1 6 H, —

AR 32 L
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fou v fa9y e I 999 A9eE e ey, R WReR A7 fazafdeneay
JRT RIRT AR, 1956 (1956 BT bard FERM 3), ST W Rerfd 81, gRT
QU Y el o faRiy wew & gfterd rgegel 9 $9a M & @Y d_d 8¢
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‘9. guid favafderera et TuT;

(iii) ¥ W& 23 R sHG AFH ufdfedl & 9., f=faRed ww @ iR 9
e gfaftedt Sirer e, srerid—
"24.  FMgs faeafaeme Tt AT |
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ISl U4 BRI &1 faaxor
3o o Ricer e favafdenera eRamn oo favafdenera sfafam, 2006 & d8d <enfud ve Aol
faeafdenera 21 o0 Wo Rica died favafdened - fwafdened gem smamT & faftem 2017 (F9aa
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AT &R IR B ARBR R AMIBING IId= H JOS0H0 JTRH 1956 B ORT 3 ATAR AEGAT B
B B A & AR g
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el @ vgE w9 # A B Bl AR © | Seaar e 3R gHS AMD b UA DI & B
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=
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3rd: foet uvga © |
PR UTd,
fRrerm w=h, sRamom |
TSNS 3Ro do Hiad,
feAT® 15 WRERT, 2020. qfera |
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